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IN THE CENTRAL ADMINISTRATIVE TRIBURAL : HYDERABAD BENCH

' AT HYDERABAD

*x

G.A.1384/93. Dt. of Decision @ 23-06-28_
1. P.Nagaiéh N

2. P.Nageswara Rao :
3. L.Meses

4, T.Srinivasa'ﬁae «s &pplicants.

Vs

i1, The Union of Indis rep. by
the General Manager, SC Rly,
Rail Nilayem, Sec'bad,

2, The Chief Persennel Officer,
SC Rly, Rail Kllayam, Sec'bad.

3. The Sr.piv].Persecnnel Officer,
SC Rly, Vijayawada Division,
Vi jayawada.

4, The Divl. Engineer (S.W),
' SC Rly, Vijayawada Division,

Vijayawads,
- . "0 i
> qcﬁlyf Bijayangéne 6?3 oﬁ? natio”"
Vijaywads.

6. The Chief Bridge Inspectcr,
ﬁC Rly, Bitraqunta,
Nelleore District. .+ Respondents.

Counsel for the &plicants t Mr.P,Krishna Reddy

Counsel feor the respondents : Mr.V.Rajeswars Rao fer
: Mr.N,V,.Ramana, SC for Rlys.

CORAM : -
THE HON'BLE SHRI R. RANGARAJAN : MEMBER (ADMK,) \

THE HON'BLE SHRI B.S.JAT FARAMESHWAR : MEMBER (JupL.)
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ORDER

ORAL ORDER (FER HCN'BLE SHRI R. RANGARAJAN : MEMBER (ADMM.)

Héard Mrs.Sarads for Mr.P.Krishna Reddy, learned counse.
for the applicants and nr.V.RajeSWara Rao for Mr.N.V.Ramana, learned

counsel for the respondents.
short

2. There are 4 applicants in this OA. The/facts of the
cese are as follows:-

They are APS Man under CBRI/Bitragunta. They were
transferred to Vijayawada as some people were brcought to Bitragunta.
Against that transfer they filed MA.No.1090/95 in this Oa which was

disposed of on 12—12-1995 directing the respondents not to transfer

_lt is

the applicents go'lonﬁ theré is work for them st Bitragunta.
stated that the applicants were continued at Bitragunta till tﬁe
filing cf the reply. However, the question of transfer has got

ne significance at this juncture as already 3 years are cver after
filing of this Ca.

3, The main request of the spplicants in this OA is to
regular{fe them in the Group-D posts in the Vijayawads Division of
sC Railééy.

4. /; This OA is filed praying for a direction te the
respondents to regularise the services of the applicants in the post
in which they are working i.e., to fegularise the applicants in
Group-D posts as un-skilled from the date they attained temporary
status and give them all the consequentis) benefits including
seniority, arrears of salary and promotiors etc.

5. P A ;eply has been filed in this OCa. The. respondents
submit that their turn has not ceme for abserping them in the Group-D
poétx regularly., Hepce, they will be absorped as and when their

turn comes,

jE—/" !>// a3



(>3

-3"

B It is not known whether the turn of the applicants

for regularitging Group-D posts in the open line has come or not
so far., However, the applicants had filed this CA 3 years earlier
and there is every possibility that their turn would have come by

. as
now. 1n case they are not slready regularised and posted/Group-D

PrRci astheir turn has not come their cases should be considered “
earmarked

for regularisation in Group-C/against the open line quota of

Vijayawada Division.regularisation of casual labour staff in

Group-D postclh their turn and they should be posted in vacancy

existing and artding in future in accerdance with rules. Bf their

turn has not come for regularisation then they should be informed

about the date by which their cases will be considered feor abscorption

—

eFf
as Group-D in their turn on the basis of exEsPt dhe vacancies avd\Ra.Jy
existing now sprd—the vocepcy—eriging—in—-dus cousee and the seniority
A

of the applicwnts in the cgsugl labour listLFcreenino.

7. ) With the abbve directicn the CA is dispocsed of.

/Mz/—

(B. ;Tg&PARAMESHWAR) (R. RANGARMJAN)

No costs.

_— MBER(JUDL. ) MEMBER ( ADMN, )
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Copy to:

e

1o

10. One duplicate copy.,

The General Manager, South Central Railway,
Railnilayam, Secunderabal, ‘
AY

" The Chief Personnel Officar, South Central Railuay,

Railnilayam, Secundérahad,!

The Seniﬁr.Divisional'Pérsbnneluﬂffibaﬁ; South Central Railuay,
Vijayavada Division, Vijayawada,

. The Divisional Engineer(5.W), South Central Rai luay,

Vijayawada Division, Vijayawada,

The Senior Divisional gngineer (CO-Orddnation) (
South Central Railuay,\vijayauada.Division, Vi jayawada.,

' The chief Jridge inspector, South Central Railuay,

Bitragunda, Nellors District,

One copy té Mr.P.Krichma Reddy, Advocate,CAT, Hydarabad,
One copy to Mr.N.V.Ramans,Addl,0G5C,CAT, ydgrabad,
One copy to D,R(A),CAT,Hyderabad) |
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'

THE HON'BLE SHRI R.IANGARAIAN ¢ M(A)
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AND

b

THE HON'BLE SHRI B.5. JAI FARAMESHUAR .
| - ‘ Mo (3)
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